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Explanation, —In this section, the
expression “Ruler” and “Indijan State”
shall have the same meanings as are
assigned to these expressions in clayses
(22) and (15) respectively by Article 366
of the Constitution of India.]

'[(3) Every person—

() who is holding land in
bhumiswami right by virtue of a
lease granted to him by the Scate
Government or the Collector or
the Allotment Officer on or
before the commencement of the
Madhya Pradesh Land Revenye
Code (Amendment) Act, 1992
from the date of sych
commencement, and

(i) to whom land is allotted in
bhumiswami right by the State
Government or the Collector or
the Allotment Officer after the
commencement of the Madhya
Pradesh Land Revenue Code
(Amendment) Act, 1992 from the
date of such allotment,

shall be deemed to be a bhumiswami in
respect of such land and shall be subject
to all the rights and liabilities conferred
and imposed upon a bhumiswami by or
under this Code:

[Provided that no such person,
other than a person falling under any of
the following cetegories, shall transfer
such land within a period of ten years
from the date of lease or allotment and
thereafter may transfer such land with the
permission obtained under sub-section
(7-b) of section 165.

(i) a focal authority as defind in clause
(20) of Section 2 of the Madhya

I. Added by Act No. 17 0f 1992,
2. Substituted by Act No. 14 of2020.
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Pradesh Genera) Clauses Act,
1957 (No. 3 of 1958);

{i'raTown and Country Development
Authority or g Special Area
Development Authority
consitituted under Section 38§
and 64 fespectively of the
Madhya Pradesh Nagar Tatha
Gram Nivesh Adhiniyam, 1973
(No. 23 of1973);

(ii') the Madhya Pradesh Housing
and Infrastruture Development
Board consitityteq under the
Madhya Pradesh Griha Nirman
Evam Adhosanrachna Vikas
Manda!Adhiniyam, 1972 (No. 3
of 1973);

(iv) a government company as defined
in clause (45) of Section 2 of the
Companies Act, 2013 (No. 18 of
2013) in which the State
Government has more than fifty
one percent shares;

(v} a person to whom land is allotted
in Bhumiswami rights by the
State Government though
auction;

(vi) any government entity, notified
by the State Government from
time to time, to whom land is
allotted in Bhumiswami rights.]

159. Land revenue payable by
bhumiswamis, __ Every person
becoming a bhumiswami under Section
158 shall pay as land revenue

(a)  if he was Paying land revenue
in respect of the lands held by
him — such land revenue; or

(b) ifhe was paying rent in respect
of the lands held by him— an
amount equal to such rent,
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has been Created on the Jang by a
merigage,

"(7-9) Nolwithszanding anything
Contained ip sub-section (1), no
bhumiswami Specified in Section 33 of
the Madhya Pradesh Bhoodan Yagna
Adiinfyarn, 1968 (No. 28 of 1968) sha]|
have the right to transfer any interest jn
his land specified in the saig section
without the Permission of tphe
’[Col[ector].]

*[{7-b) Notwr’(hstanding anything
contained in sub-section (1), *|a person
who holds land from the State
Government or 3 person who holds Jang
in bhumiswami rights under sub-section
(3) of Section 158] or whom right to
Occupy land s granted by the
SIate‘Governmem or the Collector as a
Government lessee ang who
subsequently becomes bhumiswami of
such land, shall Not transfer such lang
without the permission of g Revenue
Officer, not below the rank of g Collector,
given for reasons to be recorded jp
writing,]

(8) Nothing in this section shall prevent
a bhumiswamj from transferrin g any right
in his land to Secure payment of, or shall
affect the right of the State Government
to sell such right for the recovery of an
advance made to him under the Land
Improvement Loans Act, 1883 (XIX of
1883) or the Agriculturist Loans Act, 1884
(X1 of 1884),
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I Inserted by Act No. 15 0f 1975.
2. Substituted by Act No. 17 of 92,
3.Inserted by Act No, if;{gﬂ Y
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